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««1BUB«L.JABM,PDR BENCHCIRCUIT COURT SITTING AT BILASPUR(CHHATISGARH )
Original Application N0.71 of 2000

atla^ur, this the 24th day of S^tanber, 2003

S'S: £3
M^an Singh Ihakur s/o shrl

age about

w 1 Resident ofVill/fo^ansir, Thana/Tehsilf
Bil^arh,Distt.Raipur(M.p.) »

Mvocate Shri Applicant
(%/s.T.H.Riavi)

Versue

2<

3.

4.

5.

Whion of India^ Represented
through Secfctary,Ministry of
Co^unications, Government ofindia^ 0^tt«of PostSfNew Deljpl.

^^f^Postmaster General,M,p,circle.

Postmaster General, Raipur Region,
xaipur •

Director Postal Services,o/e P.M.G.
Raipur Region, Raipur,
Senior Sipdt.of Post Offices,
Raipur Division, Raipur

Shrl M.R.Kawadkar, Inquiry officer
&'t*D,l,(p.)chamtari Snh Division
Ohamtari•

SiiPl Respondents
( By^Om Mamdeo, Advocate).

0 R D B R(ORkL)

Justice V#S>AaQarwal«

The applicant by virtue of the present application
seeks quashing of the orders passed removing the applicant
frcm EOBfM. H. BUaiqarh in Raipur pivision.

2- We are not *ttUng into all the detailed facts in
the present natter. The reason being ttet opinion expressed
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otherwise may subsequaatly be erabrassing for either par^,
airing the coarse of submission we were informed and it was

not disputed that certain evidence had been recorded in the

preliminary enquiry* However^ before the enquiry officer

those witnesses had totally ̂ oinded from their earlier

recorded versim* They had not raised their accusing finger

during the enquiry at the applicant, aarlier statements so

recorded had not been put for proof during the enquiry. When

Such is the facty then the impugned orders necessarily

cannot be sustained because in accor<»nce with law there tes

to be a^ material on the record a it has to be read against

the applicant. Resultantly, csi this short ground a ione«without

expressing any opinion on the merits of the case« we quash

the impugned order and remit the same back to the disciplinary

authority, who may if so advised appoint a fresh enquiry

Officer in accordance with law. The is disposed of.

C^nand Kumar Bt^tt)
Administrative Membems

(V.S.Aggarwai}
Chairman
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